LEGISLATIVE ASSEMBLY

NATIONAL CAPITAL TERRITORY OF DELHI
Friday, 26 August 2016 / 04 Bhadrapada, 1938 (Saka)

2.00 PM
REVISED LIST OF BUSINESS

Question Hour: Starred Questions as shown in the separate list to be
asked and replies given.

2. Papers to be laid on the Table:
Shri Satyendar Jain, Hon’ble Minister of Tansport to lay the copy of
Separate Audit Report on the annual accounts of DTC Employees Provident
Fund Trust fo the year 2013-14 (English & Hindi Version).

3. Calling Attention:
Shri Rajendra Pal Gautam to invite the attention of the House towards the
media reports alleging that the C&AG’s Special Audit Report has found
fault with the advertising by the Government of NCT of Delhi.

4. Special Mention (Rule-280): The Following Members to raise matters
under Rule-280 with the permission of the Chair:
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1. Sh. Vijender Gupta 6. Sh. Rajendra Pal Gautam
2. Sh. Praveen Kumar 7. Sh. Somnath Bharti

3. Sh. S.K. Bagga 8. Sh. Raju Dhingan

4. Sh. Naresh Balyan 9. Ms. Parmila Tokas

5. Sh. Anil Kumar Bajpai 10. Sh. Shri Dutt Sharma

5. Short Duration Discussion (Rule-55) :

Discussion on “the alleged arbitrary use of Delhi Police against MLAs of the
ruling party and the raid in the office of Delhi Commission for Women”
initiated by Sh. Jagdeep Singh on 24 August, 2016 to continue.

6. PRIVATE MEMBERS’ BUSINESS

Private Members’ Resolutions :
1. Ms. Bhavna Gaur to move the following Resolution :-

“This House resolves that the Government should immediately take
steps to improve the living standards and strengthen the financial
condition of the workers of the unorganized sectors like the women
engaged in household works, labourers in small shops, kiosks street
stalls etc.”

2. Sh. Vijender Gupta to move the following Resolution :-

“This House resolves that in compliance of the directions of the recent
decision of the Hon’ble High Court regarding the constitutional powers
of the Hon'’ble Lieutenant Governor and the Government of Delhi; all
the affected ordinances, bills etc. be presented for approval before the
Assembly or the Competent Authority, after completing the due
process”

3. Sh. Jagdish Pradhan to move the following Resolution :-

“This House resolves that the Government should bring a detailed time
bound scheme within three months to provide basic civic amenities
such as electricity, street lights, water supply, sewerage, schools,
hospitals etc. in the unauthorised colonies.”

26 August 2016 Prasanna Kumar Suryadevara
Secretary
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